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NOES
Alvares, Shri Kamath, Shrl Harl Vishu Samanta, Shri S. C.
Bade, Shri Kapur Singh, Shrj Shastri, Shri Prakagh Vir
Bheel Shri P. H. Khan, Dr. P. N. Shinkre, Shri
Chatterjee, Shri N. C. Mate, Shri Swamy, Shri Sivamurthi
Dandeksr, Shri N. Nambiar, Shri Utiys, Shri
Dharmalingam, Shrj Patel, Shei P, R, Vyus, Shri Radhelal
Kachhavalya, Shri Hukam Chand  Ramabadran, Shri Yashpal Singh, Shri
Kakkar, Shri Gauri Shankar Ranga, Shri

1868. In this conectlon it may be
stated that the office of the Chief
Administrative Officer is not part
of the Ministry of Defence but an
attached office of the Ministry.”

Mr. Speaker: The result of the Divi-
sion is: Ayes:* 157; Noes: 23.

The motion was adopted.

Shri Hari Vishnu Kamath: I have

often requested that the Deputy- o9, TEqF WA, TA¥ wEy S

:;:::: should abstain on most £ Foreardr &7 mara s tiad
THY I A FTHF FY TG F
- T H FigAT AT §, 4 g Wi

13.50 hrs. &) faara &, a8 F8X §——

“Now and again the House de-
mands to know the name of the
officer responsible for the
utterance. The proper answer of
the Minister is that if the House
wants anybody’s head, it must be
his head as a responsible Minister
and that it must leave him to deal
with the officer concerned in the
department.”

RE, REPRESENTATION FROM
JOURNALISTS OF SAINIK
SAMACHAR
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“This was however not with-
in the knowledge of the officer
in the Sainik Samachar who
furnished the material for Parlia-
ment question on 1st November,

“T am quite clear that it would
be deplorable if we were to de-
part from the recognised constitu~
tional position I, as a minister
must accept full responsibility to
Parliament for any mistakes and
ineficiency of the officials in my
department just as when my
officers bring any success on my
behalf I take full credit for that.”

qq & Wiok €Y FAS T G
gt wigar § 5 At w@Rw wed

S“AYES"—name of one Member could not be recorded.
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The Minister of State in the Minis-
iry of Defence (Shri A. M. Thomas):
Mr, Speaker, I have not at all run
away from the responsibility of a
Minister, In fact if I may say so in
self-defence, I was so conscientious
and did not want to shirk any res-
ponsibility that I have placed before
this hon, House a detailed statement
explaining the circumstances under
which the Government came to have
no information about this matter, I
would beg of you to go through the
question on the T7th November. It
was tabled by Shri Vasudevan Nair
and as far as he is concerned, he has
no grievance.

8Shri Vasudevan Nair (Ambala-
puzha): Who said so? I protested
against it.

Skri A. M. Thomas: The question
is worded like this. ‘“Whether the
Government have received any re-
presentation from the assistant journa-
lists of the Sainik Samachar regard-
ing their service conditions and scale
of pay”. The answer was “Ever since
the creation of the posts of assistant
journalists in 1963, no representations
have been received from the incum-
bents of these posts regarding service
conditions and scale of pay.”

The answer is absolutely correct be-
cause Governmept had not received
any representation. Government came
to know on further enquiry that some
representations have been made to the
Chief Editor of the Sainik Samachar

.
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and he did not forward them to the
Government, so that we did not come
to know of that, The officer who
furnished the material to the answer,
the present Chief+Editor, was not the
person who did not forward the re-
preseatations and he had also no
knowledge. I have mentioned in
considerable detail that these were the
circumstances ynder which Govern-
ment had not received the representa-
tion, Supp the Gover t was in
the know that there was this represen-
tation. Then we would have certain-
ly said so; we would not have taken
shelter under a technical ground; we
would have said that some represen-
tations had been received by the Chief
Editor, Sainik Samachar and he has
not forwarded them to the Govern-
ment. If the officer who prepared the
answer had known, he would have
mentioned it. As the answer stands, it
is absolutely correct. 1 may also say
that when you go through the state-
ment you will ind the circumstances
under which this fact was not known
to the Government. In my statement
I have said that though the represen-
tations made by the journalists in July
1964 had not reached Government, it
is unfortunate that, due to fortuitous
circumstances, the fact of the repre-
sentations having been made and with-
held by the Editor-in-Chief, Sainik
Samachar also did not come to light
earlier and that I regretted the conse-
quent inconvenience caused to the hon.
Member and to the House. So, it is
not a question of running away from
ministerial responsibility. I have
taken pains to make a long statement,
four pages, in which I have explained
all the circumstances and I have given
due consideration to the feelings of
the hon. Members and I have stated
the correct position.

Mr.  Speaker: No doubt, the
statement is long and a detaild one.
That is the reason why exception is
being taken, because it should not
have been a long and detailed one
A mistake hus occurred. The House
is not here to find out who that officer
is.! Otherwise, Members would criti-
cise the officers and we may not bee
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able to prevent that. The Minister
has to take the responsibility, whether
one officer has failed or the other
officer was at fault. The Government
had not known it because the chief
cditor had not forwarded it. That also
is no excuse. The mistake is regretted;
that would have been enough in my
opinion, In future also, when this is
being sald, the Minister ought not to
disclose the names; he has now dis-
closed the name of the office, and said
that the officer who is holding that
of rice is at fault.

Shri A. M. Thomas: Not at fault.

Mr, Speaker: That he did not in-
timate the fact to the Government,

Shri A. M. Thomas: 1t
within his knowledge.

Mr. Speaker: The Minister is en-
titled to all information that is there
in the office, whether it is attached or
directly under the Government, what-
ever it may be. Therefore, the Minis-
ter is responsible to the House for
whatever happens even in those at-
tached and other offices and he is
answerable to the House. If he had
simply said that the mistake was re-
gretted, that would have finished the
matter,

was not

Shri Shinkre (Marmagoa): I am
just seeking one clarification of what
you said,

Mr. Speaker: Why waste the time
of the House on this now?

Shri Shinkre: 1 never waste the
time of the House. I will finish in two
minutes.

Sir, you just now said that the
Minister is always responsible before
this House for whatever mistakes that
the officers might be committing.
What I want to ask is, whether the
Minister is also responsible when he
has no control over his officers, as
was very apparent in the case of the
Secretary of the Ministry of Homn
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Affairs? Who is responsible in such a
case,—is it the official or the Minister?

Mr. Speaker: Order, order, He has
taken the time unnecessarily. We shall
now pass on to the next item.

14 hrs,

GOA, DAMAN AND DIU (OPINION
POLL) BLL—contd.

Mr. Speaker: The House will now
take up the further consideration of
the following motion moved by Shri
Vidya Charan Shukla on the 30th
November, namely,

“That the Bill to provide for the
taking of an opinion poll to as-
certain the wisheg of the electors
of Goa, Daman and Diu with re-
gard to the future status thereof
and for matters connected there-
with, be taken into consideration,”

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Uommnnjp.ﬁons. ‘(. Jaganath
Rao): What is the time allotted for
this Bill? Ome hour was spent yes-
terday,

Mr. Speaker: I appeal to the House
that hon, Members should try to finish
some business now,

Shri Jaganatha Rao: By 4 O‘clock
we will finish this.

Shri Hari Vishnu Kamath (Hosan-
gabad): We shall finish it of course,
but not at the cost of clarity and effi-
ciency.

Shri Alvares (Panjim): We can
finish it by sitting longer. (Interrup-

tion).

Mr. Speaker: Does he mean to say
that we will finish it by 8 O’clock or
9 O'clock? 1 am not particularly
pointing at him, bul I was just en-
quiring as to what the total allotment
should be and how soon we will
@nish it.





